
 

[Shri Bhupesh Gupta] 
entire Cabinet should go. This is a very   
important   matter. 

THE DEPUTY CHAIRMAN: Now, io 
more on this. 

SHRI M. P. BHARGAVA (Uttar 
!Pradesh): Madam, I want to say Momething 
which is very important I understand that the 
Punjab High Court has refused the stay order. 
I would like the hon. Minister to find < ut. 

{Interruptions) 
THE DEPUTY CHAIRMAN:  Please 
t ike your seats.  Mr.      Bhargava has 

  brought     some     other      information 
v hich he has heard. I think he is not 

s ire about it. 

SHRI VIDYA CHARAN SHUKLA: I 
have not got any information. 

SHRI M. P. BHARGAVA: I would like the 
hen. Minister to check it up before the House 
rises. 

SHRI VIDYA CHARAN SHUKLA: 
Madam, I have no information but I will 
check it up. 

(Interruptions) 
. SHRI BHUPESH GUPTA: Madam, we want 
the resignation of Mr, Chavan before the 
sunset. If Mr. Chavan does not submit his 
resignation, the Prime Minister should dis-
miss him. 

(Interruptions ) 

THE DEPUTY CHAIRMAN: Nothing 
more on this. Order, order. 

SHRI BHUPESH GUPTA: Madam, our 
demand is that if the Prime Minister does riot 
dismiss him, Mr, Chavan, the Prime Minister 
should herself resign. 

THE DEPUTY CHAIRMAN: Now the 
debate goes on Mr. Yajee, you have to speak 
on Mr. Bhupesh Gupta's Bill. 

SHRi BHUPESH GUPTA: What about the 
President's Proclamation? If the stay o-ler has 
not been given, the implications are clear. 
Everything is illegal    in Punjab.    How is 

the Government going to be run? (In. 
terrupiions). At the moment there is nothing. 
Everything is illegal in Punjab. 

THE DEPUTY CHAIRMAN: I want to 
hear nothing more on this statement. 

THE      CONSTITUTION      (AMEND-
MENT)  BILL, 1964 (to amend article 

291)— contd. 

THE DEPUTY CHAIRMAN: v have 
called Mr. Yajee to continue his. speech. Yes, 
Mr. Yajee. 

 
SHRI BHUPESH GUPTA (West Bengal): 

Mr. Vice-Chairman, now you are in the Chair. 
You gave us some information. Now you are 
convinced about it. No stay order has been 
given. Therefore you kindly call on the 
Government to state what is going to be done 
on the basis of what you have said. 

SHRI AKBAR ALI KHAN (An-dhra 
Pradesh): Mr. Vice-Chairman. the, matter has 
been closed. 

SHRI BHUPESH GUPTA: Mr. Vice-
Chairman, you have done great service to the 
House by having shown 
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the courage of telling from the Congress 
benches that the stay order has not been given. 
Now the Chair is convinced of the situation, 
whoever is occupying it, which has arisen as a 
result" of not granting the stay or- I der. 
Therefore, I request you. Mr. i Vice-Chairman, 
to send a message to the Prime Minister to 
come and tell us as to how long that illegal 
regime in Punjab shall continue and how long 
Mr. Chavan will continue. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Mr. Bhupesh Gupta, Shri M. 
P. Bhargava has given some information and 
he has already requested the Government to 
check it up before the  House  rises. 

SHRI BHUPESH GUPTA: I take it to be 
the direction of the Chair. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): I have made the position 
clear. 

SHRI BHUPESH GUPTA: Since you have 
uttered these words by sitting in the Chair, it 
becomes a direction from the Chair. 

(Interruptions ) 

SHRI LOKANATH MISRA 
(Orissa): Sir, after the stay order has been 
rejected, the matter assumes much greater 
importance. 

SHRI AKBAR ALI KHAN: Mr. Vice-
Chairman, we have finished that point. 

SHRI LOKANATH MISRA: He does not 
probably understand what I am going to say. 
Now the matter has assumed much greater 
gravity than when it was pending in the High 
Court.    My contention  is    .    .   . 

SHRI   SHEEL   BHADRA   YAJEE: 
Who are you to order me? 

SHRI LOKANATH -MISRA: Sir, I pass on 
the information to him because he is incapable 
of understanding it. Mr. Vice-Chairman. I 
wanted to convey that in such a state of 
confusion it is very fair that the Prime 
Minister should come forward with a 
statement so that the House understands the. 
actual state of affairs and what the Prime 
Minister thinks of either dismissing Mr. 
Chavan or retaining him in the Cabinet. That 
position must be made very clear. Therefore, 
would you kindly pass on the proceedings of 
the House and ill? sentiments express;d by all 
the Opposition Members in regard tc Mr. Cha-
van to the Prime Minister so that she could 
make a statement? 

 
THE VICE-CHAIRMAN (SHRI M. P. 

BHARGAVA): May I request hon. Members 
to be a little patient? The information cannot 
be kept secret;    it will come before you. 

SHRI BHUPESH GUPTA: Sir, you have 
already given the information. 

SHRI AKBAR ALl KHAN: But he is not 
sure about it. 

SHRI BHUPESH GUPTA: Have you said, 
Sir, that you are not sure? 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): I have used the words 'I 
understand   .   .   .' 

SHRI BHUPESH GUPTA: Whatever the 
Chair understands is correct. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Do not mix up like  that,  Mr. 
Bhupesh  Gupta. 

SHRI BHUPESH GUPTA: Mr. Vice-
Chairman, there is no escape from it now. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): I do not want any escape, Mr. 
Bhupesh Gupta. Will 

SHRI LOKANATH MISRA: You have 
been asked to sit down by the Chair. 

(Interruptions ) 
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[The Vice-Chairman.] 
you take your seat? I know what I have said as a 
Member and I know what  I  am doing from here. 

SHRI BHUPESH GUPTA: You have asked 
them to make a statement before the House, 
adjourns. May you live  long  in  the Chair,  Sir. 

SHRI BHUPESH GUPTA: The Marshall be 
ordered to find out Mr. Chavan and he should be 
brought before the House. Where is Mr. Chavan? 
(Interruptions) 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA):    Order,  cider. 

 
SHRI AKBAR ALI KHAN: Soma very 

irresponsible statements have been made by Mr. 
Gupta. It does not become of him or the House 
that Mr. Chavan should be called. He is not 
running away. 

SHRI BHUPESH GUPTA: Of course, he is 
avoiding. Mr. Chavan knows that such a 
situation has arisen. Why is"" he not coming to 
the House? 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): May I request the Members to 
resume their seats. I  have  called Mr.  Yajee to  
sp'eak. 

SHRI BHUPESH GUPTA: Mr. Gill should be 
arrested; here and now such an  order should 
issue for his arrest. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Let us go on with the  debate 
now. 

 

SHRl LOKANATH MISRA: Where is Mr. 
Chavan?  Is he missing? 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Please have patience. 
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THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): May I request hon. 
Members not to indulge in direct talks?    
Now, continue please. 
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SHRI BALACHANDRA MENON 

(Kerala): Sir, in the year 1047, the British 
Government had a definite plan. They brought 
about the division of India into India and 
Pakistan. This sub-continent was divided and 
then declared that the paramountcjr would 
lapse which—in effect would mean that the 
Princes would have complete freedom. That 
was the position. At that time, Mr. Vice-
Chair-man, the leadership in India come to an 
agreement with the Princes so that they could 
be brought into the Indian Union. - That waa 
done out of compulsion.     In 1947 the 
compul- 
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sion was such that we were forced to adopt 
that policy, because we were afraid that 
they might go and become independent  
States.    But    now    we can definitely say 
that at least that position does not continue.      
Things have      completely    changed.      
After twenty years of our      independence, 
after   we have this    Constitution and after 
the rights that  are  guaranteed to us by the 
Constitution have come into  vogue,  
conditions  have completely changed. So 
the sanctity or validity  of the  agreements  
of  which  so many hon. friends have said 
so much does not exist now because the 
conditions  have  so   completely  changed. 
When the people in the Indian States knew  
that  the  British  Government's policy was 
to bring about or to allow complete  
freedom  to  the  Rajas   and Maharajas and 
their States, the reaction  was  immediate.   
Revolts   started everywhere.    In 
Travancore a struggle was started by the 
people.     In Mysore the people came out 
against the Maharaja.    In Kashmir there 
was a big upsurge and when even    Pandit 
Nehru was not  allowed to enter Kashmir, I 
remember very well, the people  all  over  
India   demonstrated and asserted their 
solidarity with the people  of Kashmir  in 
their struggle against the Ruler.      
Everywhere the Rulers were against the 
people.     The people were fighting for 
freedom and their Rulers     never wanted 
freedom for the country.    It is because of 
the people's   struggle  that    independence 
was   at  last  obtained.    The   strength of 
the Rajas and Maharajas was weakened.    
In      Hyderabad  an      armed struggle had 
to take place.      Everyone knows all that.   
Therefore though technically and legally 
they could become independent they were 
not able to become independent because of 
the struggle put up by the people.     And 
then  what  happened?   They  had    to 
agree to come into the Indian Union. After 
we had enacted the Constitution, when we 
have got certain fundamental rights, the 
question is whether the privileges of these 
ex-Rulers can go along with the rights     
that have been guaranteed to us. I   would 
say that thevei rights and privileges 

guaranteed to the ex-Rulers in 1947 have 
little force today. These ex-Rulers have 
been exempted from certain proceedings 
under the Criminal Procedure Code. 
Similarly they are also exempted from 
proceedings under the Civil Procedure 
Code also. This is most undemocratic and 
unconstitutional. Certainly this is un-
constitutional and it goes against the 
rights  that  ana      guaranteed to the 

people   by   the    Constitution. 5  
P.M.    This  new kind  of citizenship 

which has been created should be 
ended. We know fully well that the 
struggle to day which we are waging is 
against all the old feudal relics Our flight 
is to see that the feudal stranglehold is 
completely removed. These five hundred 
and odd princes continue to receive rent in 
a diffrent form in that they are being paid 
by the Government. This rent receiving 
system will have to go- This is only 
another form of rent, nothing more and as 
long as we allow that   .   .   . 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Mr. Balachan-dra 
Menon, you will continue on some other 
day. 

RE. 'RESTRAINT ON AND RELEASE 
OF SHRI NIRANJAN SINGH 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): I have to inform 
Members that I have received the 
following communication from the 
District Superintendent of Police, Kutch, 
dated the 9th May,  1968: — 

Shri Takur Niranjan Singh, Member 
of Parliament was restrained at 11.00 
Hrs. on 8-5-68 under section 69 B.P. 
Act for not conforming to the lawful 
directions of the Police officers near 
village Dhro-bana six miles north of 
Khavda iii Kutch District and was later 
ort removed to Bhuj on same day and 
allowed to go." 


